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Andhra Pradesh Pollution Control Board 
Regional Office 

Plot No. 2, IDA, Ramanayyapet, Kakinada 

D.07.03.2026

Sri Yenumula Venkatapathi Raj 

Do.No.: 2-232, Kesavadasupalem (V) 

Sakhinetipalli (M) 

Dr. B.R. Ambedkar Konaseema District- 533252. 

Sir, 

Subject: Right to Information Act, 2005 - Sri Yenumula Venkatapathi Raj Garu, 
Do.No: 2-232, Kesavadasupalem (V), Sakhinetipalli (M), Dr. B.R. Ambedkar 
Konaseema District -Subject - Regarding. 

Indicator: The date of receipt of your application by this office is: 20.02.2026. 

The information requested by you under the Right to Information Act, 2005 is 
enclosed with each page verified to the extent available as per the records of the 
Andhra Pradesh Pollution Control Board, Regional Office, Kakinada District 
Office as follows. 

Point 
No.1. 

M/s. ONGC 2 M/s. Deep Industries Production Enhancement 
Agreement १ ०, M/S. ONGC 5 २ Production Enhancement 
Operations in Mature Fields Agreement related copies are 
attached. 
M/s. Deep Industries 5 APPCB, Regional Office, Kakinada No 
information is currently available as per the records of this office 
regarding the matter of obtaining permissions. 

Point 
No.2. 

ONGC Mori-5, Irusumanda (V), Malikipuram (M), Dr. B.R. 
Ambedkar Konaseema District 2 w blowout / gas leak Mori-5 2 
M/s. Deep Industries ONGC Show Cause Notice and copies of 
the reply submitted by the company are enclosed. 

True Translated Copy6



Point 
No.3. 

No information is currently available as per the records of this 
office regarding the Oil Rig works being run by M/s. Deep 
Industries 5 Dr. B.R. Ambedkar Koraseema. 

Point 
No.4. 

Copies of lab test reports of air, water and soil samples collected 
at ONGC Mori-5, Irusumanda (V), Malikipuram (M), Dr. B.R. 
Ambedkar Konaseema District are attached. 

Similarly, D.D. No.813193, dated 16.02.2026 2 "Accounts Officer ONCC 
Rajahmundry" 10 has been submitted for Rs.10/- as fee in respect of your RTI 
application. However, since this office does not have a separate bank account in 
the name of "Accounts Officer ONGC Rajahmundry", the demand draft 
submitted by you has been returned. 

Included: 

1. Original D.D. No.813193, dated 16.02.2026.

Citizen Information Officer 
Regional Office, Kakinada 
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Contract Area No. ONGC/PEC/2023/CA-16/PONAMANDA 

Signed for and on behalf of: 

Oil and Natural Gas Corporation 
Limited 
by a duly authorized representative: 

Signed for and on behalf of. 

Deep Industries Limited 
by a duly authorized representative: 

Manoj Kumar Agrawal. 
CGM(P)-Head CMPG 

Anish Shah 
Deputy General Manager 
(Marketting) 

Signature of the Witness: Signature of the Witness: 
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TRUE TYPED COPY 

RC.NO.07/SFO/RZL/2026 

From 
Station Fire Officer , Ragole 

Dr B.R. Ambedkar Konaseema District 
Date: 07.03.2026 

To 

Sri Y. Venkatapathi Raju, 
2-232, Keshavadasu Palem Village
Sakinetipally Mandal
Dr BR Ambedkar Konaseema District, 533252

Subject:- Andhra Pradesh State Disaster Response and Fire Services Department - 
Regarding the information regarding the blowout that occurred in the 
vicinity of Rajolu Fire Station. 

Reference:- Sri Y. Venkatapathi Raju Kesavadasu Palem Village, Sakinetipalli 
Mandal Information Application. Date:20/02/2026 

1. Copy attached.
2. None.
3. None.

Yours Faithfully 

STATION FIRE OFFICER 

A.P. State Disaster Response 

FIRE SERVICE DEPARTMENT 

RAZOLE-533242 

Document No.5 

Translated
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Andhra Pradesh State Disaster Response and Fire Services Department 
Extremely dangerous fire accident report Fire Call No. 47/25-26, Date. 05-01-2028 

North Region –Zone -II, Dr.BR Ambedkar Konaseema District, 

1. Fire staƟon  : Razole 
2. District  : Dr. B. R. Ambedkar Konaseema District 
3. Revenue Mandal  : Amalapuram 
4. Name of the officer at the scene of the

fire  : 
Shri K.N.V. Ramana, S FO i/c 
Razole 

5. Full name and address of the person
called  : Shri K. Prakash 

6. Mobile No.  : 9704682735 
7. Address of the accident scene  : Irusumanda village, Malikipuram 

Mandal, Dr. B. R. Ambedkar Konaseema 
District 

8. Full name of the resident or organizaƟon
name  : ONGC Mori well no.05, Deep Industries 

LTD 

9. Full name/address of the owner  : ONGC, a Maharatna company of the 
Central Government, and Deep 
Industries LTD, which has taken a lease 
to drill in Mori well no.05 

10. Approximate Ɵme of accident  : Dated 05.01.2026 Hours 12:00 
11. Date and Ɵme of call  : Dated 05.01.2026 Hours 12:56 

12. Date and Ɵme of departure of the first
train  : Dated 05.01.2026 Hours 12:57 

13. Date and Ɵme of arrival at the scene of
the incident  : 

Dated 05.01.2026 Hours 13:13 

14. The distance to the incident site  : 8 Kms. 
15. Total pumping Ɵme taken to exƟnguish

the fire / km  : Water Tender : OO:OO PP 30 Hours, 20 
Minutes 

16. Why use space? ONGC (Mori Well No.5) 
17. Details of Property exposed to Fire, etc   : Nearly 5 acres property ONGC Mori

Well 
18. A sample map showing the details of the damage and the dimensions (in red

pencil) of the property, industry, buildings affected by the fire, direcƟon of fire
spread, water faciliƟes, fire engine locaƟon, road, surrounding property etc.

19. 1. Probable cause of the accident.  : 
2. ExplanaƟon of the cause of the
accident.  : 

Gas 

According to ONGC, in the ONGC bore 
well (Mori 
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Deep Industries LTD, which has taken a 
lease to drill in well no. 5, is drilling. 
It was reported that a blowout caused 
a fire, 

20. Fire exƟnguishing method, water, foam, : Water

21. Used supplies.  : Hoses, portable pump 

22. EsƟmated value of property at risk
according to the owner.  : 100 crores 

23. 1. EsƟmate of damage to the premises as
reported by the owner

1. EsƟmate of damage to the goods
reported by the owner.  : 

2. Property damage as esƟmated by the
police.  : 

70 crores 

24. Value of the protected property.  : 30 crores 
25. Value of surrounding property.  : 100 crores 
26. To whom was the accident site

entrusted?
The resident owner is a policeman.  : ONGC

27. Did the police and other government
officials report the arson site?  : No 

28. Reasons for suspecƟng arson.  : 
29. Were the property and belongings

insured at the Ɵme of the accident?     : Not Informed
30. If so, name of insurance company and

policy number.  : 
31. Name, date, and Ɵme of the officer who

last leŌ the scene of the accident.         :
Shri K. N.V Ramana 

32. Details of those killed or injured in the
accident.  : 

33. Dead animals details.  :  No 

Details of the 134 fire engines that attended are attached. 

the name Status Date and time of 
arrival at the 
scene of the 
accident 

Date of 
leaving the scene 
of the accident: 
Time 

Actions 
taken 
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1 Mr. G. 
Srinivasulu 

Addl 
Director 
(north) 

07.01.2026/11:00 07.01.2026/15:00 
It is 
important 
to carry 
out rescue 
operations 
in an 
orderly 
manner. 

2 Mr. E. Swamy RFO 05.01.2026/19:20 07.01.2026/19:25 
3 Shri N 

Parthasaradhi 
DDR&FO 05.01.2026/14:00 10.01.2026/13:00 

4 Shri B. 
Srinivas 

DDR&FO 05.01.2026/16:15 07.01.2026/20:00 

5 Sri B. 
Subbarao 

ADFO 05.01.2026/18:00 07.01.2026/21:00 

6 Shri Y. Janaki 
Ram 

ADFO 05.01.2026/18:00 06.01.2026/21:00 

7 Sri P. Srinivas SFO 05.01.2026/15:00 09.01.2026/17:30 

36. Details of staff present: Attached

37. Cooperation of the police  : There is 

38. What is the state of the fire when the firefighters arrive?  : full of smoke

39. Condition of roads leading to the accident site  : Good ones 

40. Water resources near the accident site. Distance description : There is a crop canal
on the side.

41. Details if fire extinguishers break down      :

42. Details of complaints made by the public  : None 

43. Attendance details of Ministers, Members of Parliament, Legislative Assembly
Members and Senior Officials:

MP Shri G. Harish Balayogi, Garu Amalapuram 

MLA Sri Sri Deva Vara Prasad, 
Collector & Dr. Mahesh Kumar Ravirala IAS. Garu 
SP Shri Rahul Meena, 
RDO Sri Madhavi, Garu, Amalapuram 

44. Other details. While Deep Industries LTD, which had taken a lease to drill Mori well
5 in Irumanda village, ONGC borewell, was drilling, the Rajol fire station received a
call over the phone that there was a gas leak due to excessive pressure. Immediately
after receiving the call, vehicle AP28TE8109 with PP481 and crew left the Rajol fire
station and reached the fire spot. The information about the leaking gas was conveyed
to DDR&FO. Shri N Parthasarathy and assistant call vehicles were requested. The rig
suddenly caught fire. The rig was filled with gas and there was a loud noise. Revenue
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officials evacuated the people in the surrounding villages. ONGC fire engines and 
Kothapeta fire engine AP16TE5783, PP ST-11, 180 1 AP16TE 7346, PP 1510 6 1 
vehicle AP16TJ 7008 and PP 24 reached the fire accident site. ONGC CRISIS 
MANAGEMENT TEAM also reached the fire accident site and assessed the situation 
and informed the higher authorities. A 60-ton crane due to bowout at the fire accident 
site. A hydra crane, a rig carrier crane were also burnt in the fire. Water was pumped in 
the fire engine with the help of PPs to prevent the fire from spreading to the surrounding 
trees and coconut trees. Since themorning of 06/01/2026, water was pumped on the 
surrounding trees, grass fields and coconut trees to prevent them from burning due to 
the heat. On the same day morning, Addl Director Sri. G. Srinivasulu visited the blow 
out side. Addl Director Sri. G. Srinivasulu, RFO Sri E. Swamy and DDR&FO Sri.N. 
Parthasarathy spoke to the ONGC CRISIS MANAGEMENT TEAM. Today, the entire 
ONGC team and AP Fire State Service personnel were involved in cooling the area 
where water was sprayed. 07/01/2026 

The intensity of the blowout fire was reduced slightly by pumping water to the 
surrounding areas and ONGC vehicles were kept on standby to assist them in the 
morning. The fire was completely extinguished by ONGC CRISIS MANAGEMENT 
TEAM at 10:30 AM on 10/01/2026. Chemicals were injected into the borewell. 

The borehole was completely covered with the materials after the operation was 
completed. The ONDC officials said that the operation was over and the Razolu 
returned to the center with the permission of the DDR&FO. 

Signature of the Assistant District Fire Officer, date. 
 Signature of the Central 

Officer. Date. 

45. District Fire Officer's Opinions:

 Signature of the District 
Fire Officer, 

Regional Fire Officer's comments: 

 Regional Fire 
Officer 

Signature, Date. 
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Reply to Public Grievance Application by Ventapathiraja Yanumula vide  Reg No MOEAF/E/2026/0000081 

Grievance description Reply 
Date of Incident 05.01.2026 Location 
Irusumanda village Malkipuram Mandal 
Dr B R Ambedkar Konaseema District 
Companies Involved Oil and Natural 
Gas Corporation (ONGC) and Deep 
Industries Affected Areas Gas leak 
spread into four surrounding villages 
causing panic among residents 

The mentioned gas leak followed by fire on 05.01.2026 was an unfortunate 
event which happened during workover operation by the M/s Deep 
Exploratory Services Pvt. Ltd. (DESPL) in well MORI#5. The MORI field was 
handed over to the contractor M/s Deep Industries Limited (DIL) by ONGC 
as part of the production enhancement contract (PEC) through open tender 
competitive bidding process with the objective to improve recoveries and 
enhance production from its small and marginal fields. The contract 
agreement is for a period of 15 years. The contractor was to carryout 
workover jobs as part of the contract conditions for enhancement of 
production from the field. M/s DESPL deployed the workover rig, DR#11 at 
MORI#5 well site for production enhancement through zone transfer. 

Lack of Safety Equipment and 
Protocols.  
The inability of ONGC and Deep 
Industries to control the gas leak and 
subsequent fire raises serious questions 
about the safety measures and 
protocols in place. The apparent lack of 
adequate safety equipment contributed 
to the failure to manage and contain the 
incident promptly. 

The incident does not indicate lack of safety equipment or protocols. 
Uncontrolled gas leakage was reported at 12:23 hrs after perforation 
operation which was being carried out by the logging unit outsourced by M/s 
DESPL, due to which complete evacuation of crew was carried out for safety. 
The gas cloud caught fire at around 12:50 hrs resulting into a fire. 

ONGC on receipt of the information promptly mobilized its required 
resources and team including ‘Crisis Management Team’ and Fire Tenders 
and took control of the situation. Situation was immediately informed to the 
district administration and ONGC higher Management. Senior officers of the 
Rajahmundry Asset were stationed at the location and supervised the entire 
operation in close coordination with the District Administration and elected 
public representative. Some of the equipment and resources were also 
airlifted from the northeastern part of the country on priority.  

Emergency Control Rooms were set up at the field location (Kesanapalli 
GGS), at ONGC Base Office Rajahmundry and also at ONGC Corporate 
Office at Delhi for effective coordination and response. Regular 
communication channel was available between different agencies including 
the District Administration, MoPNG, DGH and ONGCs Corporate Office at 
Delhi. Director (T&FS) of ONGC stationed himself at the at the location and 
monitored and supervised the entire operations till the capping of the well, 
which reflected the seriousness on part of the ONGC management to 
respond to the situation as a responsible corporate. 

It is ONGC with its own expertise and capabilities which controlled the fire 
and capped the well along with subdue of the well in record time of 5 days 
which clearly demonstrates the competency and readiness of ONGC in 
handling this type of emergency. 

Accordingly, the response reflects timely action, adequate safety systems, 
and effective incident management, with public and personnel safety 
accorded the highest priority. 

Public Safety Negligence 
The KG Basin region seems to be 
lacking in necessary public safety 
infrastructure, as evidenced by the 
absence of a proper fire station in the 
every mandal head quarter Residents 
were forced to flee their homes out of 
sheer panic, highlighting the inadequate 
preparedness for such emergencies. 

Safety is given topmost priority by the top management of ONGC and is 
monitored at the highest level of the organization. ONGC on its part follows 
the best industry practices in conduct of its petroleum operations. The 
company has in place a comprehensive well control and emergency 
management system, Disaster Management Plan, standard operating 
systems for each of the operations and follows industry wide accepted best 
safety practices. Safety systems of ONGC are regularly audited by the 
external agencies like DGMS, OISD,  along with stringent cross Asset 
Internal safety audits. 

Document No. 6
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The Production Enhancement Contract entered by ONGC with M/s Deep 
Industries Limited is an arrangement through which the contractor is 
obligated to conduct all Petroleum Operations in the Contract Area with all 
diligence, expeditiously, efficiently and in a safe and workmanlike manner at 
all times complying with Laws and Good International Petroleum Industry 
Practices (GIPIP). 

There are adequate and comprehensive safeguards inbuilt in the PEC to 
ensure that the contractor has total accountability and responsibility for 
ensuring the safety of operations and environmental safeguards.    

Accordingly, the allegation of public safety negligence on the part of ONGC 
is not substantiated. 

Environmental Impact 
This blowout has resulted in a 
significant environmental 
disaster, the consequences of 
which could be long-lasting and 
far-reaching for the local ecology 
and communities. 

The Contractor is also responsible for safety and environment protection 
along with the strict adherence to the safety and environmental norms as 
required by the Authority and Law for the Contract Area, during the Contract 
Period. 

In the event of any emergency or accident arising from the Petroleum 
Operations affecting the environment, the Contractor shall take such action 
as may be prudent and necessary in accordance with Good International 
Petroleum Industry Practice and Law in such circumstances. 

Inquiry by the external statutory bodies like DGMS, OISD are under 
progress. Inquiry committee has also been formed at the Corporate level and 
Asset level to investigate the root causes of the incident along with the fixing 
of the responsibilities and the committees are examining with due diligence. 

For monitoring the environmental impact of the incident, ONGC promptly 
engaged an NABL accredited agency for monitoring the air, water and noise 
quality parameters in the area. The equipment and resources were deployed 
from the very next day of the incident.  

Environmental impact, if any, was localized and temporary in nature, 
confined to the vicinity of the incident site. No significant or irreversible 
damage to the surrounding environment, ecology, or habitations has been 
observed. 

As a responsible Corporate, ONGC remains committed to work towards 
bringing energy security to the country and also carry out the operations in 
a safe and environmentally friendly while complying to all statutory and 
regulatory requirements. 
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Reply to Public Grievance Application by Ventapathiraja Yanumula vide  Reg No DOPAT/E/2026/0000245 

Grievance Description Reply 

1 Safety Negligence 
There appears to be a significant lack of safety 
measures and equipment both inmonitoring and 
mitigating potential hazards related to gas drilling. 

The blowout incident on 05.01.2026 was an unfortunate event 
which happened during workover operation by M/s Deep 
Exploratory Services Pvt. Ltd. (DESPL) in well MORI#5. The 
incident happened at 12:23 hrs immediately after the perforation 
operation which was being carried out by the logging unit 
outsourced by M/s DESPL. Due to which complete evacuation 
of crew was carried out for safety. The gas cloud caught fire at 
around 12:50 hrs resulting into a fire. 

The MORI field was handed over by ONGC to M/s Deep 
Industries Limited (DIL) under a Production Enhancement 
Contract (PEC), awarded through open tender competitive 
bidding process, with the objective of improving recovery and 
enhancing production from small and marginal fields. The PEC 
agreement, which is valid for a period of 15 years, is a robust 
contractual framework, under which the contractor is obligated 
to comply with all applicable laws, statutory requirements, and 
to follow Good International Petroleum Industry Practices 
(GIPIP) in execution of all operations. 

ONGC follows a robust safety management system and follows 
all statutory regulations and adheres to the best industry safety 
standards. The incident was an industrial emergency which was 
handled promptly and professionally. Despite the operations 
being carried out by the contracted party, ONGC took charge of 
the situation and immediately activated its Disaster 
Management Plan (DMP), mobilised Crisis Management Teams 
(CMT & RCMT), evacuated personnel safely, barricaded the 
area, informed district authorities and commenced firefighting, 
cooling and well control operations. After extensive preparatory 
and well control operations, the well was successfully capped 
on 10.01.2026 at 11:30 hrs in a record five days’ time with full 
cooperation and support from the local administration. There 
was no loss of life or injury. Inquiry teams have been set up by 
ONGC both at regional Asset level and also at the Corporate to 
identify the root cause of the incident and further strengthen the 
systems and procedures. Teams from statutory authorities 
including DGMS and OISD have also visited the incident site 
and investigating independently 

1. Regulatory Oversight Failure
The competence of the state authorities in
monitoring and regulating these activities is
questionable, as there has been a lack of
technical understanding and intervention in
preventing such incidents

As stated, the blowout at MORI#5 was an unfortunate event. 
The regulatory framework in the form of Oil Mine Regulations 
and comprehensive statutory guidelines in the form of OISD 
standards, which exhaustively covers such risks and provide 
guidelines to be followed, are strictly complied in all our oil field 
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operations. As part of the routine inspections, DGMS team had 
visited DR-11 workover rig in November 2025. Post incident, all 
statutory authorities including DGMS, OISD, APPCB  and the 
District Administration have inspected the site. ONGC is fully 
cooperating and has submitted / is submitting all documents, 
records and reports as sought by the authorities. 

2. Contractual Malpractices
Allegations suggest possible collusion between
ONGC and Deep Industries in the tender
allocation for the Rajahmundry Asset warranting
scrutiny for potential corruption and conspiracy

All contracts of ONGC, including the PEC contract, are awarded 
through transparent, competitive and established public sector 
procurement procedures following due procedures, approvals 
and vigilance oversight. 

3. Recurrent Hazards Patterns of similar
incidents in the KG Basin Area raise concerns
about ongoing operational malpractice and
oversight failures, aggravating public danger

The incident dated 05.01.2026 is not indicative of any recurrent 
hazard pattern in the Krishna–Godavari (KG) Basin. It is an 
isolated incident. 
The only earlier occurrence in the region was a minor gas leak 
(without fire) at Well SRAC on 09.09.2016 in Dr. B. R. Ambedkar 
Konaseema District, which was successfully controlled the next 
day.  
ONGC examines every incident independently on its technical 
and operational merits and implements corrective and 
preventive measures as required. Operations are carried out in 
accordance with statutory regulations, approved safety 
standards, and established industry practices, with public safety 
as a key priority. 

In view of the above, the concern regarding recurrent hazards 
due to operational malpractice or oversight failures in the KG 
Basin is not supported by facts. 

4. Previous Investigations Deep Industries has
a history of previous CBI cases indicating a
need for thorough re-evaluation of their
operational integrity and compliance with
legal standards

May be answered by relevant department. 
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